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No. F. 13]7/94-Jud).{T1}678.—The following
Act of Legislative Assembly received the - assent
of the Lt. Governor of Delhi, on thé 15th Apri),
1994 and is hereby published for general inforima-
fion — .

THE DELHI AGRICULTURAL CATTLE
PRESERVATION ACT, 1994

(Delhi Act No. 7 of 1994) _
(15-4—1994) _ |
(As passed by thc'chis;!at.i\.fc':-Ass-emBly.bf the
National Capital of Delhi) -
AN.
ACT

lo provide or the preservation of animals suitable
for milch, draught, ‘breeding or - -
agricultural . purposes

~Be it enacted by the Legislative Assembly  of
the National Capital Territory of ' Delhi.in  the
Forty-Fifth year of the Republic of India as fol
lows ‘— '

1. Short fitle, extent and commencement '—

1. This Act may be called the Delhi - Agpsi-
cultural Cattle Prescrvation Act, '1994.

2. Tt extends to the whole of the.National
Capital Territory of Delhi.. "

3. 1t shall come into force on such date as

the Government may, by notification in _

the Official Gazette. appoint in this be-
half., o

2. Definitions. ‘

In this Act, unless therc 1s anything repugnant
in the subject or conlext, :— :

(a) ‘Agricultural Cattle! means an animal
specified in the Schedule;

.
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(b} ‘Compstent Authority’ ‘rﬁeans the Direc-
Er; Animal Husbandry, Government of
lhi; -

(¢) ‘Delhi' means the Natiénal Capital Ter-
ritory of Delhi;

(d) 'Export’ means to take out from Delhi
to any place outside .it;

(e) ‘Government’ means thc Government of
the National Capital Territory of Delhi;

(f) ‘Slaughter’ means killing by any method
whatsoever and includes maming or in-
flicting of physical injury which in the
ardinary course will cause death;

(g) “Veterinary Officer’ means a person ap-
pointed as such or invested witlh the’
powers of a Veterinary Officer under
Section 3. : '

3. Appointment of a Veterinary Officer.

The comptent authority, may, by a general - or
special. order appoint, for the purposc of this Act,
any person or class ol psrsons, 1o be the Veteri-
nary Officer for a local area specified in the order,
or invest any person with all or any of the powers
of a Veterinary Officer in such area.

- 4. Prohibition on slaughter of Agricultural Cattle.

“Nolwithstanding anything contained in any

_ other law for the time being force or in any usage

or custom to the contrary, no person shall staugh-
ter or cause to be slaughtered or offer or cause to-
be offered for slaughter any agricultural cattle.

5. Prohibition on transport or exporl of agricul-
tural cattle for slaughter.

(1) No person shall transport or offer for
transport or cause to be transported
agricultural cattle from any place within
Delhi to any place outside Dclhi, for the
purpose of its staughter in contravention -
of the provisions of this Act or with the
knowledge that it will be or is likely to
be, so slaughtered. '

(2) No person shall export or cause to be
exporled any agricultural cattle for the
‘purpose of slaughter either directly or
through his agent-or servant or any other
person acting on his behalf in contraven-
tion of the provisions of this Act or
with the knowledge that it will be or is
likely to be slaughtered.

(3) Any person desiring to cxport any agri-
culiural catlle shall applv for a permit
to concemed Veterinary Officer staling
the reasons for which. they are to be ex-
porfed and the number of agricultural
cattle with age and' sex and also thc
name of the State[Union Territory 1o
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which they are proposed to be exported -
and shall furthet. file a declaration to the
effect that the agricultural cattle for
which the permit for export 1s required,
shall not be slaughtered.

Provided that an application for grant
of a permit shall not be rcf.uscd .\\:ll'.ll()\._l‘t
according reasons therefor in writing. .

Provided further that the pcrn.ut shall
not be granted for export of agricullural
cattle to a State|Union Territory where
slaughter of agricultural cattle is not
banned by law.

(4) Trausportation or export of ngticultusra‘l
cattle with a view of rcplacement, may
be regulated through a valid Dbm"?_?"'lh
due verification by cericerned Veterinary
Officer.

(5) The form of permit and the fee tor 1ssu-
ing permit shall be such as may be pres-
cribed by the rules framed under sec-.
tion 19 of the Act.

6. Appeal against the orders of refusal to grant
permit under seclion 5.

Any ﬁe.-snn feeling aggrieved by order of refu-
sal to grant permit under section 5§ may ﬁ].c an ap-
peal belore the Compectent Authority wrthm‘ a
period of ten days (rom the date of comnunica-
tion of such an order, and the order passed in ap-
peal by (he Competent Authorily shall be Ginal.

7. Prohibition on sale, purchase, disposal in any
other manner of agricultural cattle.

No person shall purchasc, sell-or olhcrwi.sc dis—
pose of or offer to purchase, sell or-othgrwise dis-
pose of any agricultural cattle f_or siaughtclr of
knowing or having reason to believe that “such
agricultural cattle shall be slaughtered. -

8. Prohibition on possession of flesh of Agricul-
tural Cattle. '
Notwithstanding unything cOntalned in any
other law for the time being in force ‘no person
shall have in his possession flesh of any ug._n.cul-
tural slaughtercd in contravention of the provisions
of this Acl,

Ll

9. Prohibition on possession of flesh of _Agricul-
tural Cattle slaughtered outside Delhi.

No person shall have in his possession flesh of
any agricultural cattle slaughtered outside Delhi.
ont DGid2—2

10. Establithment of Institutions.

Therc shall be established by the Governmient

or any Non-Government organisation wherever so
directed by the Government, institutions for the
reception, maintenance and the carc of agricultu-

ral cattle.

“I'l. Power of entry, scarch & seizure.

- (1) For the purpose of enforcing the provi-
"~ stons of this Act the Competent Autho-
rity or the Veterinary Officer in writing
in this behalf, shall have power to enter
and inspect any premiscs within the
local limits of his jurisdiction, where he
has reason to believe that an offence
under this Act has been or is being or

is likely to be committed.

(2) Every person in occupation of any such
premiscs as is specified in sub-section (1)
shall allow the Competent Authority or
the. Veterinary Officer, as the casc may
be, such access to the premises as  he”
nay require for the aforesaid purpose,
and shall answer any question put to
him by the Competent Authority or the
Veterinary Officer, as the case may be.
to the best of his knowledge or belief.

(3) Anv Police Officer not below the rank
of Sub-Inspector or any person authoris-
ed in this hehalf by the Government of
Delhi may, with a view to securing com-

_ pliance of the provisions of section 5.
7, 8 or 9 for satisfying himself that the
provisions of the said sections have been
complied with may,

(a) enter.- stop and search. or authorise any
person to cnter, stop and search any
vehicle used or intended to be used for
the export of agricultural cattle.

(b) seize or authorise the scizure of apricul-
tural cattle in respect of which he sus-
pects that any provision of sections S, .7,
8 or 9 has been, is being or is about to
be contravened alongwith the vehicles «
in which such agricultural cattle are
found and thereafter take or . authorise
the taking of all measures necessary for
securing the production of agricultural
cattle and vchicles so seized, in a court
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and for their safe custody pending pro-
duction.

Provided that pending tcial seized agrs-
cultural cattle shall be handed over only
to the nearest Gosadan, Ghoshala, Pin-
jrapole, Hinsa Nivaran Sangh and such
other Animal Welfare QOrganizations and
the accused shall be lialle to pay for
their maintenance for the period they
remain in custody with any of the said
institution|organizations.

{4) The provisions of section 100 of the
Code of Criminal Procedure, 1973- (No.
2 of 1974) relating to search and seiz-
ure shall, so far as may bs, apply to
searches and seizures under this section.

12. Penalty for contravention of sections 4, 5 ar 7

Whoever contravens the provisions of section 4,
5 or 7 shall be punished with jmprisonmment of
either description for a term which may extend to
five years and fine which may extend to rupces ten
thousand.

Provided that except for special and adequate
reasons to be recorded in the judgement by the
court such imprisonpment shall not be of less than
6 months and such fine shall not be of less than
one thousand rupees.

13. Penalty for cantravention of sections 8 or 9.

Whogever contravenes the provisions of sections
$ or 9 shall be punished with imprisonment of
either description for a term which may extend to
one year or fine which may extend to two thou-
sand rupees. -

14. Burden of proof on accused.

In any trial for an offence punishable under sec-
tions 12 or 13 for contravention of the provisions
of this Act, the burden of proving that the slaugh-
ter, transport, export, sale, purchasz or possession
of flesh of agricultural cattle was not in coutraven-
tion of the provisions of this Act, shall be on.the
accused., ‘

15, Offences to be copgnizable and non bailable.

Notwithstanding anything cuatained in  the
Code of Criminal Procedure, 1973 (Act No. 2
of 1974) offences punishable under this Act
shall be cognizable and non-bailable.

16. Officers exercising powers under this
shall .be deemed (o be public servants

Act.

‘Competent Authority, Veterinary Officers and
other persons cxercising powers under this Act
shall be deemed (o be public servan(s within the
meaning of scction 21 of the Indian Penal Code,
1860 (XLV of 1860).

17. Protection of persons acting in good faith.

No suit, prosccution or other legal proceeding.
shall be instituted against any person for anything
which is doné by him in good faith or intcnded to
be done under this Act or the rules made there-
under. :

18. Constitution of a Board to supervise the pro-

pzr implementalion of the Act and Rules
framed thereunder.

The Government shall constitule a Board to
supervise the proper implementation of the Act and
the rules framed thereunder and the constitution
of the Board shall be as under —

{(a) Minister-in-Charge of the Depit. of Ani-
mal Husbandry. —Chairman

(b) Development Commissioner.
. —Member Secretary

(¢) 3 M.L.A:s to be nominated by the Goy-
ernment. —Members

(d) 5 Non-official representatives of social
and developmental organizarions re-
gistered under the relevant Acts or  the
persons actively enaazed in looking after
the welfare of the animals. to be nomi-
nated by the Governnent. —RNMembers

(e) 5 Government officials to be nominated
by the Government, -—Members

However, no remuneration, TA or DA will be
admissible to non-official members. Govt, may also
nominate as Vice Chairman any of the S nnu-

official representatives nominated under
18 (d).

Szetion

19. Power to make rules.

(i) The Government may, by nofification,
makes rules for (he purposes of carrying
out the effeciive implementation of the
provisions of this Act.
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-f1) In particular and without pri:judibe to t.hé : _"
generality of the foregoing powers, such ...
rules may provids for :— '

(a) the forms and manner. ja which appli-
cations for permt under Section 5
shall be made and the fees payable in
respect of such applications: -

(b) the form of permit to be issued vader
Section 5.

(c) cvery rule made under this Act shall
be laid, as scon as it is made, before
the Legislative Assembly of the  Na-
tional Capital Territory of Delhi.

20. Repeal and Saving.

The Uttar Pradesh Provention of Cow Slaugh-
ter Act 1955 (Act No.. 1 of 1956) as  extended
. 10 Delhi is hereby rcpealed :

Provided that the repeal shall not affect —

(i) the previous operation of any law s
pealed or anything duly done or s
ed thereunder; or

(i) any penalty, forfeiture or punishmen
curred in respect of any offence
mitted against any law so repealed

(iii) any investigation, legal proceeding ¢
medy In respect of any peaxlty, for
ture or punishment as aforesaid:
any such penalty, forcfeiture or pu

< ment may be imposed as i this Act

not, heen passed.

SCHEDULRE
[See Section 2(a}]

1. Cows of all ages.

2. Calves of Cows of all ages.
3. Bull,

4. Bullocks. =

U. P. S5INGH, Dy.
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